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Record of Proceedings

Limited

Learned counsel for the Review Petitioner submitted that IDC of ¥1869 lakh was
disallowed and it is due to non-consideration of the foreign loan component which was
submitted in the main petition. Learned counsel submitted that the details of the loans
procured for construction of the transmission assets, which included foreign loans, was
not taken into cognizance in the impugned order. Learned counsel submitted that there
is no correlation between the amount claimed and amount allowed. He submitted that
no opportunity was given to the Review Petitioner to explain the difference in
computation. Learned counsel further submitted that the Review Petitioner may be
given an opportunity to raise this issue at the time of truing up the 2014-19 tariff.
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2. After hearing the arguments of the Review Petitioner, the Commission reserved the
order in the matter.

By order of the Commission

sd/-
(T. Rout)
Chief (Law)
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